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JOINT INSPECTION REPORT IN COMPLIANCE WITH
THE HON’BLE NATIONAL GREEN TRIBUNAL, PUNE (WZ).
ORDER DATED. 18-02-2022
IN
ORIGINAL APPLICATION NO. 04/2022

Tanaji ruikar -- Applicant.
Vs.
Mhetre Accident & Multispeciality Hospital. -- Respondents.

Timber Area, Fort Area, Miraj, Tal-Miraj,
Dist-Sangli. Maharashtra-416410. & Ors

Shri. Tanaji Ruikar has filed OA No 04/2022 before the Hon’ble National Green
Tribunal Pune (WZ) & raised issue about the non-compliance of Bio-Medical Wastes
Management Rules, 2016, Hazardous and Others Wastes (Management and
Transboundary Movement) Rules, 2016, running hospital without valid consent from
the MPCB and discharging untreated waste water/effluents into the municipal
corporation drain.

In compliance of this Hon’ble Tribunal order dated 18.2.2022, in O.A No.
04/2022, the Joint Committee has been formed consisting of the following members.

i) Shri. Sameer Shingate, ....Member
Sub Divisional Officer,
Miraj Sub-Division, Miraj.
Representative of Hon’ble District Collector, Sangli.

ii) Shri. Navanath S. Awatade, ....Member
Sub-Regional Officer,
Maharashtra Pollution Control Board, Sangli
(Respondent- 5 & 6).

Accordingly, the Joint Committee has visited the sites of Mhetre Accident &
Multispecialty Hospital, Timber Area, Fort Area, Miraj, Tal-Miraj, Dist-Sangli.
Maharashtra-416410 on 05-04-2022. A copy of Joint Inspection Report of Committee
is enclosed and marked as Annexure-I. During the inspection of said hospital the

joint committee has made following observation:-
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The hospital is in operation having 30 Beds (Working).
The hospital is having Biomedical waste authorization granted on 13.07.2017
valid up to 31.12.2019. A copy of said authorization dated 13.7.2017 is

enclosed and marked as Annexure-II.

Thereafter Mhetre Accident & Multispecialty Hospital has submitted
application online for further renewal of Biomedical Waste Authorization vide
no. 0000037779. Which is under process as the Board has consequently issued
Warning Notice and Show Cause Notice.

The Respondent No 1 has provided combined Sewage Treatment Plant having
capacity 9+1=10 CMD consisting of Primary, Secondary and Tertiary
treatment for treatment of domestic and laboratory effluent. The stabilization
work of Sewage Treatment Plant (STP) is under progress. The said hospital has
made provision for use of treated effluent for gardening purpose. The joint
vigilance sample of untreated effluent is collected for analysis.

As per the Biomedical Waste Management Rule, 2016 hospital has provided
colour coded bags & containers for segregation and storage of Biomedical
waste in wards and rooms and separate storage area for municipal solid waste.
Provided dedicated final storage room with Biohazard symbol for storage of
segregated Biomedical waste.

Maintained daily record of Bio-medical waste generation and handed over to
M/s. Surya Central Treatment Facility (CBMWTSDF, Sangli) for final
treatment and disposal.

No any kind of discharge of untreated effluent into outside the hospital
premises observed.

No any storage & dumping of Biomedical waste outside the hospital premises
is observed during the visit. As scientific storage room has been provided.
Hospital is having certificate under Bombay Nursing Home Registration Act,
1949 for 30 beds issued on 31/05/2021 which is valid up to 31/03/2024 and
also obtained membership of Common Biomedical Waste, Treatment, Storage,

Disposal Facility (i.e M/s. Surya Central Treatment Facility, MIDC Miraj)

NGT 0.A.No.04/2022
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which was valid up to 31.03.2022. The copies are enclosed and marked as

Annexure-II1.

> Shri. Tanaji Ruikar has filed complaint against the Respondent No 1 vide letter
dated 11/10/2021. The said compliant has been investigated in the year 2021
and accordingly show cause notice was issued to Respondent No 1 vide letter
dated 10.12.2021 on the grounds of noncompliance observed. A copy of said
Show Cause Notice dtd. 10-12-2021 is enclosed & marked as Annexure-IV.

> The photographs showing the details of Effluent Treatment Plant/Sewage
Treatment Plant (ETP/STP) storage room, waste segregation facility and joint
inspection of committee were taken on record. The Copies are enclosed &

marked as Annexure-V.

e

(Navnath watade) ( Sameé@ﬁngate )
Sub Regional/ Officer, Sub Divisional Officer
M. P. C. Bogrd, Sangli. Miraj Sub Division Miraj.

NGT 0.A.No0.04/2022
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Annexure- T @7
MAHARASHTRA POLLUTION CONTROL BOARD

Sub Regional Office, Sangli, —_— E-mail ID —
Udyog Bhavan, Near Government _MAHARASHTRA srosangli@mpcb.gov.in

Rest House, Sangli, Dist. Sangli. v

Visit Report

1. Name of the Hospital and
address Mhetre Hospital,

VaKhar Bhag, Alp Miraj,

Tad. Mfra:{;,. Dist Sangli

2. | Date of Visit ©05/04) 2022

3. | No. of Beds and type of
hospital whether Pathology
Laboratory is provided
(Yes/No)

Type of Hospital:- Gienera] Hospital

L b 7

Pathology Laboratory is provided (Yes/No):-

Yes, provided C(Path. Lah:)

Laundry activity details -

4, Person Contacted, contact
number and E mail ID Dr Pankol M™Mhetre .
J [

Director (g42122132%F)

5. | Visited by ,
. My Sameer Shingate, Sub
Divisienaol ©fficer, Miva] div. qﬂfvaa,
2. Mr N.s5, Awabade, Sub Regiondl
O‘FFI'CQr) mPCB ’ Ganell'.
Bio Medical waste Visit Report — 2022 Page 1of6
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Bio medical waste generated

and its disposal details Obtained wnewmbership of
(Category wise)
CBMW TSDF, Sangli Cie. Surya
1] Yellow category .
(a) Human Anatomical Waste Centval Treat ment Facfli ty),
(b)Animal Anatomical Waste A
(c)Soiled Waste: ) (. Yellow colour ceododed bags qlre
(d)Expired or Discarded = =
Medicines: Provided. Segrega#ion and Stoypge
(e) Chemical Waste: found accorcling +0 Rule , (i.d[Human
] Anatomical Waste , Expived medicines ei)
Il] Red Category
Contaminated Waste Red Ceolour (Codded Bags
(Recyclable)
Provided , Segregation cnd
-

Storage accochhg to Rule

11l] White (Translucent)
Waste sharps including Metals: -;

Puncture preof, tampeyr praef
Container prouided C(Waste Jhovp) |

-

IV] Blue Category
Glassware .

Proulded with Blue
- colour martina

J

7. | Whether separate storage of

Bio medical waste provided, ||~ Yes,K Separate Toom Proujded

Municipal Solid Waste is ‘ .

scientific or Unscientific tor 5 tora.ge. of Biomedic
Waste -

- Bio hazard Symbol Pprouided .

Bio Medical waste Visit Report — 2022 Page 2 of 6
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8. Source of Water
Consumption, in case ground SiFl K Corporationn and
water whether obtained

membership of CGWA

Borewel|

=

(i.e. Sangls Miraj Kupwad Corpo

9. | Membership details of
CBMWTSDF, Sangli for bio || Obinined wmembership of
medical waste disposal
CBMWTSDFE jo. Surya Central
Treatment Facility, M:’ro.:'l,
MTDC
10. | Biomedical waste
Authorization details - Biomedica) Waste authorizad{en
issued on 13/0¢l20lF and
Valiel wpto 3B1/12]2019
. Now Submit+ted apphication
'FOY TQngwaJ O‘P Bl‘omedl'CDJ
Waste awbhpnzation.
11. | Covid Hospital details
(number of beds etc) Np.
12. | Data submitted in CPCB app
(Yes / NO) N- A

Bio Medical waste Visit Report — 2022
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13. | Final Storage room provided
for storage of Biomedical |- Yeg , final Storoge room
waste (General BMW waste) -

pPyoui ded, Bio hazard Sywmbel |also

Whether separate storage
arrangement is provided for
COVID Waste

Provided .

14. | Effluent quantity and
Pollution Control measure

details work 15 Completed . Howdyer

— constructHion and nstallaton

Stobilization of ETP /) 5TP
is under “Final Stouge .

15. | Record regarding daily
disposal of bio medical waste Yes ., maintained
(maintain / not maintain)

16. | Whether Bio medical waste . ‘ .
annual report is submitted Held to Submi't Blomecdicd

(ves / no) Waste annual Yeport witldn

stipwlaked Period.,

15. | Obtained BNH certificate and

CBMWTSDF membership — Yes, Bombay Nursing Home

req jstration Cerid flcate obtddn

for 306 beds VG.UCUfj 31]o3 |2a24 .

- Obtained membersldp of

cgmwT5DF, Sangli and valid H !

Bio Medical waste Visit Report — 2022 21.03.2022. Page 4 of 6
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1]| The hospital is in operation having

lﬂ Provided Cowbined Sewage Treakment Plant

17. | Training provided to the staff
for bio medical waste 4| Record mot+ Maintain.
handling (Yes / No)

Bank Guarantee - Bank Gutranice Condc’-h'o—r)

not S+Hpulated.

Tribunal , Western Zone, Pune dicl. 18/02/2022

~
'

a loint Committee COnsish'ng of Sub divisiongd

|_afficer, Miral Sub division , Mira) & TepresentatiV

of Honble Distnet Collecénr, Sanglid and

Subh Regional officer;. Maharashtra Pollution

Contrnl  RBoard Sangli has jointly Visited

the hospital on o5lo4[2022. The observatioy]

made during  the Yisi¥ are as under i-

30 Beds Cworking)

The hospitad i5 having Biomedical -

waste authovrization granted ony 13[0%]20l%
Valid upso 31]12)2014, Thenafter hospital

has wade an online applitation for

further  Tenewal Swomitted ap kD vide

NO. 00000 3F+FF%9.

10 1
ertiar atmen:

for +reatment of domestic and Lob.,

effluent . The Stabilizatton werk ot g1p

1$  under’ progress, Provigion for use ot

treated edfluent for -gardening purpose has
beery made. The Jjoint Yigilance Sample of

unetreated effluent 15 Collected Aor analysis.

Bio Medical waste Visit Report — 2022 , " Page 50f 7
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4| As per +he Riomedicad Waste Monage m ent

Rule , 2016  hospital has provided colour

|_codded bags % Containers for Segregation
and Gl-oraaz of Biomedica)l \Waste to Wadrds

and roomsS and Separate Storage orea for

nici Soli . Rai

Provided dedicated Ffinal Storage room

with Biohazard Symbel for Storage of

Segrega ted Biomedicad ~ Waoaste .

Vleu ntod ned dodlt{ vretord o+ Biomedical .

Waste qenem{—lcm and banded over t0

Mls. 5urva Centra] Treatmend Facsll'i;j

(CBmWTSDF Sanqh) For Finod -bfeai'me/)'k

ond _disposal .

No and kind o} discharge of unpreated

effluent intp oubside the hospived

PremiseS ohserved .,

Waste outside the hospital  Premises

No any "Si—oragx_ &dumping ot  Biomedical |

15  observed olun'ng +the Yisit. AS
scientific Gtora.ge ‘vyoom has beebp

Provided .

Hospitad 15 bhaying Certidicate wunder Bcimbw:{

Nursing Home Yegistration Act, 1349 for

20 Beds ' 15sued o 31)o5)202) and Valid

upto  31)03)2024 and also ghialned membpersii

P

Bio Medical waste Visjt Report — 2022 . Page 6 of 7
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Crm e e
16]| As mentioned in the lugad wwrAe of

of Common Biomedical Waste, Treatment,

| Storage | disposed -“a.cilit—:{ ci.e. MIsSurya

Centmmd) Treoatment Fat_ill'ibil MIDE Mirey)

which was Yalld Upto 3l1.03.2022.

shn. Tanaji Rwikar

dated 111pl2021 the Complaint matier

ho¢ heen inVenga{—ed o+ that Hme

and accofding)\y legw( actHons  initeded

| against  the lospival by the Board |
However , at the time of Visit 1+15
observed that- (@) Hospital is Foauled +v
Obtain Consent | Audhorization Voliduy
prior tp eApiry of Valididy,

Cb) The Construction and instedlah’'on
work 15 Completed. However, the stab)li

Zation of ETP)STP is under final Stage.
All drainage lines are connected +o .

| ETP[ 4TP. ewd However, +treated domesticC
etpluent line not C(Connected with the

Seweline of Sangli , Mn‘m\i«l Kupward Corpo

oo . Till the untreated eftluent 15

Aischarged in  Mmuanicipa) Sewerline .

.Ue_ ' '
cc) 41d 40 submit+ the Riomediced

waste  Annual Report withun S+ pwl

| penpd. () Provided (splated Storage amn

moith o Segregation anel

Colour Codded bags and Ceontainers .

The photographs Showing the deted Is

Bio Medical waste Visit Report — 2022 - <R,

duke

\\&5‘) Page 6 of 7
S

of ETP|5TP Storewe room , Waste Seqreqatiom
, 4 9
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MAHARASHATRA POLLUTION CONTROL BOARD

REGIONAL OFFICE, KOLHAPUR

Phone : 0231-2652952 /2660448 ~ Udyog Bhawan Near Collector Office,
Fax : 0231-2652952 ;
Email : rokolhapur@mpch.gov.in ¢ Kolhapur - 416003

Visit At : http:/mpcb.gov.in

[Authorisation for Generation, Collection, Reception, Segregation, Dij:
Medical Wastes under Rule 7(4)]

LETTER OF BIO-MEDICAL WASTE AUTHORISATION t
/ io-

4 File number of authorisation and date of issue .
RO-KOLHAPUR/BMW,._AUTH/ 170450023 3’ 22| 1. Dard 13 fot /2017

IL. M/s. Mhetre Hospital is  hereby granted an at@sation for generation of
biomedical waste on the premises siluateifat, TimbBer Area Miraj, Tal. Miraj,
Dist. Sangli. .,

I This authorisation shall be in force for a period up to 31.12.2019. An application shall
be made by the occupier/operator for %wal 3 Months before expiry of earlier
authorisation. \

IV. This authorisation is issuex:.g)ject o compliance of the conditions stated

below and to such other cenditions as may be specified in the Rules for

the time being in force uyter the Environment (Protection) Act, 1986.
V. No of Beds: 30.

. The authorjzed erson shall comply with the provisions of the Environment
(Protection) .K’cg, 1986, and the Rules made there under.

2. The authgrisation shall be produced for inspection at the request of an officer
uuthorizﬁd‘by the prescribed authority.

3. i) Phe authorized person shall not rent, lend or sell the biomedical waste or facility.
ii) "Fhe authorized person can transfer the BMW generated at above premises to the
“Transporter” or “Operator of Facility” authorized by MPCB under Bio-Medical
Waste Management Rules, 2016 for collection, transportation, treatment and/or
disposal of BMW generated.

4, Any unauthorized change in equipment or working conditions as mentioned in the

geapstitute a breach of this authorisation.




O

)

The authorization is granted for generation of Bio-Medical Waste (BMW) in waste
categories and quantities listed here in below :

Category Quantity  UUOM  Treatment & Disposal

Cat 7 Solid Waste Bio medical Waste shall beysent
(item contaminated to Common BMW Treapment}&
with blood Disposal facility author& 2
2 Cat 4 Waste Sharp 5 KG/M | MPCB
3 Cat 6 Solid Waste 12 Kg/M
4 Cat 1 Human | 15 Kg/M \
Anatomical Waste P <)
5 | Cat 5 Discarded | 10 Kg/M N ‘
Medicines and {\
| Cytotoxic drug £ N
6 Cat 8 Liquid Waste 40 Lit/day
7. The liquid/solid waste generated{ ffom the treatment activity (from

laboratory and washing, clemm&X}ia eeping and disinfecting activities)
shall be treated suitably v providing effluent treatment facility to conform the
standards prescribed in Schedule V of said Rules and the Environment (Protection)

Act, 1986. 8
8. (i) BMW shall be treate and disposed of in accordance with Schedule I; and

(ii)You shall setup ‘re

9. (i)
(i)

(iii)

isite. BMW treatment facilities like incinerator, autoclave /
Microwave, shxédder étc., at the disposal side in accordance with the BMW rules.
You shall disposedof the duly treated BMW and incineration ash in secured land fill
site at yovfgbyyn premises / at MSW secured land fill site of Municipal Council
authoyized bil""\iVIPCB and duly earmarked for disposal of treated BMW / at common
H.W. treatment & disposal facility setup as per the Hazardous Waste (M & H) Rules,
1989 as amended and authorized by MPCB.

BMW shall not be mixed with other wastes or reused, recycled or sold in any form.
BMW shall be segregated into containers/ bags at the point of generation in
accordance with Schedule-Il prior to storage, treatment and disposal. The
containers shall be labeled according to Schedule IIL

If a container containing BMW is to be transported from the premises where
BMW is generated to any waste treatment facility outside the premises, the
container shall, apart from the Label prescribed in Schedule III, also carry
information prescribed in Schedule IV and shall be transported by authorized
Transporter only.

in compliance wﬂ the standards prescribed in Schedule V of said Rules.




v)
10.

(iv) Notwithstanding anything contained in the Motor Vehicles Act, 1988 or

Rules there under, BMW shall be transported only in such vehicle as may be
authorized for the purpose by the competent authority as specified by the
Government.
No untreated BMW shall be kept stored beyond a period of 48 hours.
Standards for waste autoclaving:
The autoclave shall be dedicated for the purposes of disinfecting and trea %no-
medical waste,

(I)  When operating a gravity flow autoclave, medical waste shall be

Subjected to:
(i) atemperature of not less than 121 C and pressure of poundg
Square inch (psi) for an autoclave residence time of r‘x‘g*esf than 60 minutes;
or
(ii) a temperature of not less than 135 C® and a pressur& 31 psi for an autoclave
residence time of not less than 45 minutes; \:\
or
(iii) a temperature of not less than 149 C2 ai wessure of 52 psi for an autoclave
residence time of not less than 30 minutes.
(II) When operating a vacuum auto_cla medical waste shall be subjected to a
minimum of one pre-vacuum ptilse rge the autoclave of all air. The waste
shall be subjected to the followmg

(i) a temperature of not les than 121 Ce and a pressure of 15 psi for an autoclave

residence time o n 45 minutes; or
u) a temperature of&iss than 135 Ce and a pressure of 31 psi for an autoclave
idence time of not ess than 30 minutes; or
] waste “shall. not be considered properly treated unless the time,
' d-pressure indicators indicate that the required time, temperature
re'yere reached during the autoclave process. If for any reasons, time
e or pressure indicates that the required temperature, pressure or
regid_ence’!i.ime was not reached, the entire load of medical waste must be
au‘toi-‘ltpved again until the proper temperature, pressure and residence time were

§™wachieved.

(IV)A\Recording of operational parameters,- Each autoclave shall have graphic or
computer recording devices which will automatically and continuously monitor
and record dates, time of day, load identification number and operating
parameters throughout the entire length of the autoclave cycle.

(V) Validation test: Spore testing. — The autoclave shall completely and consistently

kill the approved biological indicator at the maximum design capacity of each

autoclave unit. Biological indicator for autoclave shall be Bacillus
stearothermophilus spores using vials or spore strips, with at least 1x 10 spores
per milliliter. Under no circumstances will an autoclave have minimum operating

47




parameters less than a residence time of 30 minutes, regardless of temperature and
pressure, a temperature less than 121 Ce or a pressure, less than 15 psi.

(VI) Routine Test.—A chemical indicator strip/tape that changes color when a certain

11. Every ‘Authorized Person’ shall submit an Annual Report to the
authority in Form-II by 31* January every year including information-

temperature is reached can be used to verify that a specific temperature has been
achieved. It may be necessary to use more that one strip over the waste package at
different location to ensure that the inner content of the package has been
adequately autoclaved.

categories and quantities of BMW handled during the preceding year.

12. (i)

(ii)

13.

T,

M/s. Mhetre Hospital
Timber Aréa Miraj,
Tal. \Ina| “Dist. Sangli.

1

Authorization Fees Received:
Sr. No.

Every ‘Authorized Person’ shall maintain records related td.@generation,
collection, reception, storage, transportation, treatment, disp and/or any form
of handling of BMW in accordance with these Rules and any guxdehnes issued.

All records shall be subject to inspection and verification b‘j?{he prescribed authority
at any time. \

When any accident occurs at any institution- or facijity or any other site where
BMW is handled or during transportation u%m «waste, the authorized person
shall report the accident in Form III to the prescribed authority forthwith,

The Occupier will obey all the lawful ingemyctions issued by the Board Officers from
tme [()l]nlL ‘g %

HCE shall comply with the E- Waste (Managemcnt) Rules, 2016.

HCE shall comply with thé\%Medlcal Waste Management Rules, 2016.

Q For and on behalf of the
Maharashtra Pollution Control Board

fb\ (Dilip K. Khedkar)

: Regional Officer, Kolhapur

DD:No.
TXN1701003904

Amount

30.01.2017

Copy to:-

Sub Regional Office, Sangli
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: thiﬁcate of Registration under secti s of the Bombay uu,,;,, Hom
~ Registration Act 1949

.

is is % g:mify that Shri / Smt Dr. Mahadev Ganpatrao Mhetre

respect of
" Mhetre Hosplt.al ¢

Messesaaas ul"""nnuuo-an"a .

Situated atﬁ;..,'.‘.’.'.i.'.'??!.“ 5
nursing home.

Date of Registration ~ 5/12/2016
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®
Annexure-Ty 5?

MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL OFFICE, KOLHAPUR.

£

Tel. No. (0231) 2652952, . Udyog Bhavan,
2660448 a7 Near Collector Office,
Fax No. (0231) 2652952, o~ Kolhapur - 416 003.

E-mail: "e““ Website:http://mpcb.mah.nic.in
rokolhapur@yahoo.com .
*Your Service is Our Duty”

MPCB/RO/KOP/SCN/ 2112100004 ’ Date:10.12.2021.
To,

M/s. Mhetre Hospital
Vakhar Bhag, A/p. Miraj,
Tal. Miraj, Dist. Sangli.

Sub:- SHOW CAUSE NOTICE for violation of Bio-Medical
Waste (M & H) Rules, 2016.

Ref:- 1. Notification issued b y the MOEF, GOI, New Delhi No.
SO- 630(E) Dtd. 29-07-1998.

2. Directive of the Honorable High Court.

3. News published in the Daily News papers “Loksatta”
regarding illegal disposal of BMW of hospital, in
municipal solid waste on 01/10/2020

4. Visit of Board Officials dated 18.10.2021.

5. Proposal submitted by SRO Sangli.

Whereas, the Ministry of Environment & Forests, Govt. of India in exercise
of powers conferred under Environment ( Protection ) Act, 1986 has notified the
Bio-Medical Waste ( Management and Handling ) Rules, 2016.

WHEREAS, you are operating your HCE in ‘Pollution Prevention Area’ declared
under Bio Medical Waste (M & H) Rules 2016 as well as Water (Prevention & Control
of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 & Hazardous
Waste (M & TM) Rules, 2008.

AND WHEREAS, Board has granted to you authorization under Bio Medical
Waste (M & H) Rules 2016 as well as Water (Prevention & Control of Pollution) Act,
1974, Air (Prevention & Control of Pollution) Act, 1981 & Hazardous Waste M&TM)
Rules, 2008

AND WHEREAS, it is obligatory on your part to provide full fledged segregation,
storage, transport treatment & disposal of Bio medical waste generated from health
centre & to operate the same round the clock so as to achieve the authorization
standards prescribed by the Board under Bio Medical Waste (M & H) Rules 2016 as

well as Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control
|

32



of Pollution) Act, 1981 & Hazardous Waste (M & TM) Rules, 2008 as well as
Environment Protection act 1986.

AND WHEREAS, the Board officials of SRO Sangli office has submitted the
proposal for initiating necessary action under the Environment ( Protection ) Act, 1986
has notified the Bio-Medical Waste ( Management and Handling ) Rules, 2016.

AND WHEREAS, Board Officials visited your HCE for investigating the complaint
as per ref no (4) and observed following non compliances.

1. You are operating your HCE unit without obtaining valid Authorization from the
Board and yet not applied for the same.

2. You have not provided STP/ ETP for the effluent generated through the HCE
and discharging the untreated effluent in to Municipal sewer system.

3. You have failed to submit BMW Annual Report within stipulated period.

4. During visit it is noticed that you were not segregating the BMW waste

scientifically.

You have not provided separate scientific storage room for BMW Waste.

Record keeping of the generation, Storage and disposal of the BMW Waste.

Your HCE unit is not segregating/ storing the BMW/ MSW Waste generated as

per colour coding of the Bags.

No o

AND WHEREAS, after examining the report of your case, | am satisfied that you
are not serious about compliance of Bio Medical Waste ( M & H ) Rule knowingly and
will full operating your HCE without causing adverse effect on the human health and
surrounding environment

NOW THEREFORE, you afe hereby directed to Show Cause as to why legal
action shall not be initiated against your Health Care Establishment under the
provisions of the Environment ( Protection ) Act, 1986 for the above non compliance.

Your reply/objection if any in this regard should reach to this office with 5 days
from the date receipt of this office, failing which the Board will have no option than to
initiate legal action under the above enactments against your hospital, which may be

noted.
(5 ol oy
( Ravindra Andhale)
Regional Officer, Kolhapur.
Copy to-

1. The Principal Scientific Officer, M.P.C. Board, Mumbai.

2. Sub Regional Officer, M.P.C. Board, Sangli.
- For further follow up & you are directed to serve the notice to HCE. &
submit the compliance within stipulated period.
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No. MPCISROSNGL/WN- 211 0210001’/2 I. Date:- 21 11012021

To,

M/s. Mhetre Hospital,

Timber area / Vakhar Bhag, Miraj,
Dist. Sangli.

Sub:  Regarding Non compliances / violation observed during the visit of Board official w.r.t.

the provisions of Bio-Medical Waste Management Rules, 2016....

Ref: 1] Bio medical wasle Authorizalion issued on 13.06.2017 which was valid for the
period up to 31.12.2019.
2] Complaint received of Shri. Tanaji Ruikar, Zilha sangharsh samiti, Sangli regarding
Pollution caused by your hospital (dtd 11.10.2021).
3] Visit of the Board official to your hospital on 18.10.2021.

Itis to inform you that, Ministry of Environment, Forest and Climate Change (MoEFCC), Govt.
of India has notified, Water (Prevention and Control of Pollution), Act, 1974 for prevention and control
of water pollution and the maintaining or restoring of wholesomeness of water and Air (Prevention
and Control of Pollution), Act, 1981 for prevention, control and abatement of air pollution.

Ministry of Environment, Forest and Climate Change (MoEFCC), Govt. of India in exercise of
the powers conferred u/s. 6, 8 & 25 of Environment (Protection) Act, 1986 has notified the Bio-Medical
Waste Management Rules, 2016, which is subsequently amended from time to time. Maharashtra
Pollution Control Board is the Prescribed Authority for the enforcement of Bio-Medical Waste
Management Rules, 2016, as amended from time to time for Maharashtra state.

It is obligatory on the part of every Occupier / Hospital /HCE’s generating Bio-medical waste
to obtain prior Bio Medical Waste Authorization under Rule 8 of the said Rules, by making online
application to the prescribed authority accompanied by a fee (if applicable) as prescribed by the State
Government of Maharashtra. Also, it is mandatory on your part to comply the conditions stipulated in
Bio medical Waste Authorization issued by the Board for the activity situated at the above said
address. According to the Rule, every hospital shall scientifically segregate, isolated store and dispose
Bio medical waste to the concerned Common Bio medical waste Treatment, Storage & Disposal facility

alongwith maintain the record on daily basis.

This office is in receipt of complaint of Shri. Tanaji Ruikar, Zilha Sangharsh Samiti, Sangli
regarding pollution caused by your hospital and also in operation without obtaining prior bio medical
waste authorization (as per above ref. no. 2). Accordingly, to Investigate the matter, Board official
alongwith hospital representative jointly visited your hospital on 18.10.2021. During the visit following
non compliances have been observed:-

[1]  You have not provided separate isolated / storage arrangement for final storage of Bio medical
waste. Segregation of blo medical waste carried out under Red and Yellow bags only. Not
provided Blue and White bags for storage of category-wise waste.



2

As per record of this office, Bio medical waste authorization was expi.red / valid till .31.12.2019,

you have failed to renew the said authorization and now operating the hospital without
obtaining valid bio medical waste authorization.

[3]  You have not provided treatment for the waste water generated from hospital, pathology \
laboratory activity. Also, not maintained the record regarding liquid waste/ bio medical waste \

[2]

disposal. .

[4] Record regarding Bio medical waste annual report, Daily Bio medical waste generation/ its \
disposal, training provided to the staff, valid bio medical waste authorization etc.. not
maintained. .

[S]  Youare having membership of CBMWTSDF, Sangli for scientific disposal of Bio medical waste,
but, record regarding daily disposal of Bio medical waste not maintained.

[6] Itis mandatory on your part to provide training to all the staff which are dealing / handling
bio medical waste. You have failed to comply the same,

From the above non compliances, it indicate your negligent attitude towards implementation
and management as per Bio-Medical Waste Management Rules, 2016.

You are instructed to submit the point-wise reply on above non compliances within seven
days period after receipt of this letter. Failure to this, it will be presumed that you have nothing to say
and suitable legal action will be initiated/ recommended against your hospital under the provisions of (
Environmental Laws, which may be noted.

Copy submitted for information to:-
The Regional Officer, M.P.C. Board, Kolhapur.
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